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Dr. Yashwant Singh Parmar University of Horticulture and Forestry,
Nauni (Solan) -173 230, Himachal Pradesh
“Office of the Registrar, General Administrative Branch”
7501792-252219, E-mail: registrar@yspuniversity.ac.in

NOTIFICATION
Dated the 8th April, 2024

No. UHF. Regr./GA/5-28/2024/.—O0n the recommendations of the Board of Management
made vide item No. 9 of its 117th Meeting held on 05th March, 2024 and in exercise of powers
vested under sub-section (6) and (7) of Section 54 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986 (Act No. 4 of 1987), the Chancellor,
Dr. Yashwant Singh Parmar University of Horticulture and Forestry, Nauni (Solan) has been
pleased to make the following amendment in the Dr. Yashwant Singh Parmar University of
Horticulture and Forestry Statutes 1987:—

62nd AMENDMENT IN THE STATUTES OF DR. YASHWANT SINGH PARMAR
UNIVERSITY OF HORTICULTURE AND FORESTRY STATUTES, 1987.

[As assented to by the Chancellor (the Hon’ble Governor, Himachal Pradesh) vide letter No.
45-3/ 85-GS, dated 21-03-2024].
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Short Title.—This amendment may be called Dr. Yashwant Singh Parmar University of
Horticulture and Forestry, Nauni (Solan) Statutes, 1987 (62nd Amendment, 2024)

Amendment to Statutes 5.6 (1) of Chapter-V of Dr. Yashwant Singh Parmar University of
Horticulture and Forestry Statutes, 1987.

The following amendment shall be made under Statutes 5.6 (1) of Chapter-V of

Dr. Yashwant Singh Parmar University of Horticulture and Forestry Statutes, 1987:

employees shall be the same as
applicable from time to time to the
employees holding corresponding posts
in the concerned department of HP
Govt. with which the present scales have
been equated. For example, for the
ministerial staff including drivers the
scales of pay and R&P rules will
correspond to the Secretariat staff of the
HP Govt. for the scales and R&P rules

Statute Existing Provision Amended Provision

Section The scale of pay of the posts of grade A, | The scale of pay of the posts of grade A,
5.6(1) B, C and D employees of the University | B, C and D employees of the University

shall be as prevalent at present. The | shall be as prevalent at present. The
“Scale of | Recruitment and Promotion Rules and | Recruitment and Promotion Rules and
pay of | conditions and rules for the release of | conditions and rules for the release of
University | higher scales of pay for admissibility of | higher scales of pay for admissibility of
employee” | special pay and other allowances to the | special pay and other allowances to the

employees shall be the same as
applicable from time to time to the
employees holding corresponding posts
in the concerned department of H.P.
Govt. with which the present scales have
been equated. For example, for the
ministerial staff including drivers the
scales of pay and R&P rules will
correspond to the Secretariat staff of the
HP Govt. (except Secretariat Pay not

of posts in the Estate Cell with the | to be allowed for all future
Public Works Department (except the | appointments from the date of
workshop staff in whose case the | notification of amendments in the

HPU/HRTC pattern of pay scales and
R&P rules shall be applicable) and for
Technical staff (other than Laboratory
staff) with the Department of
Agriculture/  Horticulture/  Forest/
Fisheries/ Animal Husbandry/ Education
or where the University has evolved its
own pay scales, the same will be revised
by keeping in view the relative position
of the pre-revised scales. The rates of
local allowances shall be as admissible
to the State Govt. servants at the
concerned stations of posting. However,
the release of higher scales or
allowances will not be automatic
consequent upon a revision in the State
Govt. but shall be subject to the
approval of the Board of Management:

Provided that, if the University adopts
the pay scales in respect of some

Statutes), for the scales and R&P rules
of posts in the Estate Cell with the Public
Works Department (except the workshop
staff in whose case the HPU/HRTC
pattern of pay scales and R&P rules shall
be applicable) and for Technical staff
(other than Laboratory staff) with the
Department of Agriculture/ Horticulture/
Forest/Fisheries/Animal Husbandry/
Education or where the University has
evolved its own pay scales, the same will
be revised by keeping in view the
relative position of the pre-revised
scales. The rates of local allowances
shall be as admissible to the State Govt.
servants at the concerned stations of
posting. However, the release of higher
scales or allowances will not be
automatic consequent upon a revision in
the State Govt. but shall be subject to the
approval of the Board of Management.
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category of employees from some other
organization in view of anomalies of pay
scales, working conditions etc. then the
corresponding R&P rules of that
organization will automatically apply in
the case of that category of employees.
However, if upon adoption of a pay
scale from some organization, the R&P
rules that category of employees are not
existent in that organization, the
University will make its own R&P rules
in respect of that category of employees.

Provided that, if the University adopts
the pay scales in respect of some
category of employees from some other
organization in view of anomalies of pay
scales, working conditions etc. then the
corresponding R&P rules of that
organization will automatically apply in
the case of that category of employees.
However, if upon adoption of a pay scale
from some organization, the R&P rules
that category of employees are not
existent in that organization, the

University will make its own R&P rules
in respect of that category of employees.

Sd/-
(NARENDER KUMAR, HPAS),
Registrar.

BAR COUNCIL OF HIMACHAL PRADESH
High Court Complex, Raveneswood, Shimla-171001

NOTIFICATION
Dated the 12th April, 2024

No. BCHP/Election-Chairman and Vice-Chairman/2024/982-1065.—It is hereby
notified under Section 3 (3) of the Advocates Act, 1961 read with Rules 3 and 4 of the Bar Council
of Himachal Pradesh (Constitution and Conduct of Business) Rules, 1999, the following have been
elected as Chairman and Vice-Chairman of the Bar Council of Himachal Pradesh
in its meeting held on 11-04-2024 at Bar Council of India, New Delhi.

1. Shri Lovneesh Kanwar, Chairman
Senior Advocate,

H.P. High Court, Shimla .

2. Sh. Rohit Sharma ,
Advocate ,a
District Court, Hamirpur.

Vice-Chairman

Yours Faithfully,

Sd/-
(PUSHPA THAKUR),
Secretary.
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In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H. P.)

Sumit Kumar s/o Sh. Surinder Kumar aged 35 years, resident of Mohalla Kasakara, Chamba
Town, Tehsil & District Chamba (H. P.).

and

Pooja Devi d/o Sh. Madan Lal aged 31 years, resident of Village Tanhog, P.O. Chakloo,
Tehsil & District Chamba (H. P.).

Versus
General Public

Subject.— Registration of Marriage under section 8(4) of the H.P. Registration of Marriages Act,
1996 (Act No. 210f 1997).

Whereas, the above named applicants have made an application before me under section
8(4) of H.P. Registration of Marriages Act, 1996 alongwith relevant records and affidavits stating
therein that they have solemnized their marriage on 21-06-2019 at their place of residence with
prevailing rites and customs, but due to some un-avoidable circumstances it could not be entered in
the records of Municipal Council Chamba, Distt. Chamba, H.P. well in time.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriages and now, therefore, necessary order for the registration
of their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objections are invited from the general public that if, anyone has nay
objection regarding the registration of marriage of above named applicants, they should appear
before the undersigned in my court on or before 16-04-2024 at 2.00 P.M. either personally or
through their authorised agent/pleader.

In the event of their failure to do so, orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 15th day of March, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Chamba, District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H. P.)

Tarun Kumar s/o Sh. Surinder Kumar aged 34 years, resident of Mohalla Kasakara, Chamba
Town, Tehsil & District Chamba (H. P.).

and

Isha Mahajan d/o Sh. Pardeep Mahajan aged 33 years, resident of Mohalla Kasakara,
Chamba Town, Tehsil & District Chamba (H. P.).

Versus
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General Public

Subject.— Registration of Marriage under section 8(4) of the H.P. Registration of Marriages Act,
1996 (Act No. 210f 1997).

Whereas, the above named applicants have made an application before me under section
8(4) of H.P. Registration of Marriages Act, 1996 alongwith relevant records and affidavits stating
therein that they have solemnized their marriage on 06-02-2022 at their place of residence with
prevailing rites and customs, but due to some un-avoidable circumstances it could not be entered in
the records of Municipal Council Chamba, Tehsil & Distt. Chamba, H.P. well in time.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriages and now, therefore, necessary order for the registration
of their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objections are invited from the general public that if, anyone has nay
objection regarding the registration of marriage of above named applicants, they should appear
before the undersigned in my court on or before 16-04-2024 at 2.00 P.M. either personally or
through their authorised agent/pleader.

In the event of their failure to do so, orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 15th day of March, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Chamba, District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H. P.)

Ashutosh Kashyap s/o Sh. Manjeet Nath aged 33 years, resident of Mohalla Mai-Ka-Bag,
Chamba Town, Tehsil & District Chamba (H. P.).

and

Kirti Kumari d/o Sh. Sunil Kumar, resident of Village Kandi, P.O. Bhalei, Tehsil Salooni,
District Chamba (H. P.).

Versus
General Public

Subject.— Registration of Marriage under section 8(4) of the H.P. Registration of Marriages Act,
1996 (Act No. 210f 1997).

Whereas, the above named applicants have made an application before me under section
8(4) of H.P. Registration of Marriages Act, 1996 alongwith relevant records and affidavits stating
therein that they have solemnized their marriage on 06-05-2014 at their place of residence with
prevailing rites and customs, but due to some un-avoidable circumstances it could not be entered in
the records of Municipal Council Chamba, Distt. Chamba, H.P. well in time.
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And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriages and now, therefore, necessary order for the registration
of their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objections are invited from the general public that if, anyone has nay
objection regarding the registration of marriage of above named applicants, they should appear
before the undersigned in my court on or before 20-04-2024 at 2.00 P.M. either personally or
through their authorised agent/pleader.

In the event of their failure to do so, orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 20th day of March, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Chamba, District Chamba (H.P.).
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In the Court of Aprajita Chandel, aras, Sub-Divisional Magistrate-cum-Special Marriage
Officer Nadaun, District Hamirpur (H.P.)

Ankush Kumar s/o Sh. Ranjeet Singh, r/o Village Arloo, P.O. Bangana, Tehsil Bangana,
District Una (H.P.).

Shilpa Sharma d/o Purshotam Lal, Village Behrar, P.O. Jansooh, Tehsil Nadaun, Distt.
Hamirpur (H.P.) .. Applicants.

Versus

General Public

Subject.— Notice of Intended Marriage.

Ankush Kumar and Shilpa Sharma have filed an application u/s 5 of Special Marriage Act,
1954 alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 13-05-2024 at 2.00 P.M. it will in case no received by 13-05-2024 it
will be presumed that their is no objection to the registration of the above said marriage and same
will be registered accordingly.

Issued under my hand and seal of the court on 01-03-2024.

Seal. Sd/-
(APRAIJITA CHANDEL, HPAS),

SDM-cum-Marriage Olfficer,

Sub-Division Nadaun, Distt. Hamirpur (H.P.).
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In the Court of Aprajita Chandel, HPAS, Sub-Divisional Magistrate-cum-Special
Marriage Officer, Nadaun, District Hamirpur (H.P.)

1. Namarta Sharma d/o Shri Amarjeet Sharma, r/o Village Kusiar, P.O. Dhaneta, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Sourabh Nandi s/o Sh. Gouri Shankar Nandi, r/o B 18/7, Himalayan Institute of
Medical Sciences Jauligrant, Dehradun, Utarakhand-248 140 . . Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Namarta Sharma d/o Shri Amarjeet Sharma, r/o Village Kusiar, P.O. Dhaneta, Tehsil
Nadaun, District Hamirpur (H.P.) and Sourabh Nandi s/o Sh. Gouri Shankar Nandi, r/o B 18/7,
Himalayan Institute of Medical Sciences Jauligrant, Dehradun, Utarakhand-248 140 have filed an
application alongwith affidavits in this court of undersigned U/S 15 & 16 of Special Marriages Act,
1954 that they have solemnized their marriage on dated 26-02-2020 at Village Kusiar, P.O.
Dhaneta, Tehsil Nadaun, District Hamirpur (H.P.) and they are living as husband and wife since
then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that if any person who
has the objections regarding this can file the objection personally or in writing before this court on
or before 18-04-2024 at 10.00 A.M. After that it will not be entertained and the marriage will be
registered accordingly.

Issued on this day 11-03-2024 under my hand and seal of the court.
Seal. Sd/-
(APRAJITA CHANDEL, HPAS),
Sub-Divisional Magistrate-cum-

Special Marriage Officer,
Nadaun, District Hamirpur (H.P.).

Before the Court of Executive Magistrate-cum-Tehsildar, Sujanpur,
Distt. Hamirpur (H.P.)

No. : 4304 Date : 29-02-2024

Sh. Onkar Chand s/o Sh. Nikka Ram, r/o Village Jiana, P.O. Nalahi, Tehsil Sujanpur,

District Hamirpur (H.P.) .. Applicants.
Versus

General Public .. Respondent.
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Subject.— Regarding registration of birth under section 13(3) of Birth & Death Act, 1969.

Sh. Onkar Chand s/o Sh. Nikka Ram, r/o Village Jiana, P.O. Nalahi, Tehsil Sujanpur,
District Hamirpur (H.P.) has moved an application through District Registrar (Birth & Death)-cum-
Chief Medical Officer Hamirpur (H.P.) before the court of undersigned under section 13(3) of Birth
& Death Act, 1969 alongwith affidavits and other documents stating therein that he has born on
06-10-1968 at Village Jiana, P.O. Nalahi, Tehsil Sujanpur, District Hamirpur (H.P.) but his date of
birth could not be entered in the record of Gram Panchayat Lambri, Tehsil Sujanpur, District
Hamirpur (H.P.).

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Sh. Onkar Chand s/o Sh. Nikka
Ram, r/o Village Jiana, P.O. Nalahi, Tehsil Sujanpur, District Hamirpur (H.P.) may submit their
objections in writing in this court on or before 15-04-2024 failing which no objection will be
entertained after expiry of date.

Given under my hand and seal of the court on this 13-03-2024.

Seal. Sd/-
Executive Magistrate-cum-Tehsildar,
Sujanpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Pankaj Thakur aged 33 years s/o Shri Bhagi Rath, r/o Village Tiyan, P.O. Lag Devi,
Tehsil Bamson at Tauni Devi, District Hamirpur (H.P.).

2. Priyanka Walia alias Priyanka aged 26 years d/o Sh. Desh Raj, r/o Village Ropa, P.O.
Nalti, Tehsil & District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Pankaj Thakur & Smt. Priyanka Walia alias Priyanka have filed an application U/S 15
& 16 of Special Marriages Act, 1954 alongwith affidavits and supporting documents before the
court of undersigned, stating therein that their marriage has been solemnized on 10-03-2024 at Sita
Ram Ji Temple Vijaypur, Tehsil Jaisinghpur, District Kangra (H.P.) as per the Hindu ritual and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
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before this court on or before 16-04-2024. In case no objection is received by 16-04-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 13-03-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Shubham Sharma s/o Shri Pritam Sharma, r/o Village Dugneri, P.O. & Tehsil &
District Hamirpur (H.P.).

2. Sunanda d/o Sh. Ashok Kumar, r/o House No. 2959, Street No. 4, Shimla Colony,
Ludhiana (Pb.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Shubham Sharma & Sunanda have filed an application U/S 8(3) of Himachal Pradesh
Registration of Marriage Act, 1996 alongwith affidavits and supporting documents in this court on
dated 11-03-2024 stating therein that they have solemnized their marriage on 09-11-2023 as per the
Hindu ritual and customs and same could not be registered under the act ibid within stipulated
period inadvertently.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 18-04-2024. In case no objection is received by 18-04-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on .......................

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).
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In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Suneel Kumar aged 33 years s/o Shri Kamal Jeet, r/o Village Nijhar Bajuri, P.O.,
Tehsil & District Hamirpur (H.P.).

2. Kamini aged 21 years d/o Anup Sharma, r/o Village Dugneri, P.O. & Tehsil & District
Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Suneel Kumar & Kamini have filed an application U/S 5 of Special Marriages Act,
1954 alongwith affidavits and supporting documents before the court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calender months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 18-04-2024. In case no objection is received by 18-04-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 15-03-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjay Kumar, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Rajesh Kumar s/o Sh. Sukhiya Ram, Village Bhewal, P.O. Karohta, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) aged 60 years old.

2. Pushpa Devi d/o Sh. Mansa Ram, Village Hezar, P.O. Kharga, Tehsil Nirmand, Distt.
Kullu (H.P.) aged 51 years old.

Versus

General Public

Rajesh Kumar s/o Sh. Sukhiya Ram, Village Bhewal, P.O. Karohta, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 60 years old & Pushpa Devi d/o Sh. Mansa Ram, Village Hezar, P.O.
Kharga, Tehsil Nirmand, Distt. Kullu (H.P.) aged 51 years old have filed an application alongwith
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affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by
the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony at Village Bhewal, Tehsil Bhoranj, Distt. Hamirpur (H.P.) on dated 10-04-2023 as per
Hindu Rites and Customs and they are living together as husband and wife since then. Hence their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 19-04-2024. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 15-03-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjay Kumar, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Shubham s/o Sh. Raj Kumar, Village Kathiyawin, P.O. Karohta, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 27 years old.

2. Pooja Devi d/o Sh. Raj Kumar, Village Bharmoti, P.O. Bhanwin, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 24 years old.

Versus

General Public

Shubham s/o Sh. Raj Kumar, Village Kathiyawin, P.O. Karohta, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 27 years old & Pooja Devi d/o Sh. Raj Kumar, Village Bharmoti, P.O.
Bhanwin, Tehsil Bhoranj, Distt. Hamirpur (H.P.) aged 24 years old have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony at Village Bhewal, Tehsil Bhoranj, Distt. Hamirpur (H.P.) on dated 19-01-2024
as per Hindu Rites and Customs and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 18-04-2024. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 15-03-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).
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In the Court of Sh. Vijay Wardhan, 1as, Sub-Divisional Magistrate, Rohru,
District Shimla (H. P.)

In the matter of :

Smt. Sheela w/o Sukh Ram, r/o Village Dalgaon, P.O. Kutara, Tehsil Rohru, District Shimla
(H.P.) .. Applicant.

Versus

General Public .. Respondent.

Application under section 13 (3) of Birth and Death Registration Act, 1969.
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Whereas, Smt. Sheela w/o Sukh Ram, r/o Village Dalgaon, P.O. Kutara, Tehsil Rohru,
District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the undersigned
under section 13(3) of the Birth & Death registration Act, 1969, to enter the date of birth of her
daughter Suman 10-05-2010 in the record of Birth Register, Municipal Council Rohru.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Suman 10-05-2010 they should appear before the
court of undersigned within 30 days from the publication of this notice, either personally or through
their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 30th March, 2024.

Seal. Sd/-
(VIJAY WARDHAN, HAS),

Sub-Divisional Magistrate,

Rohru, District Shimla (H.P.).

In the Court of Sh. Vijay Wardhan, 1as, Sub-Divisional Magistrate, Rohru,
District Shimla (H. P.)

In the matter of :

Sh. Jaspal Ghezta s/o Sh. Kundan Lal, r/o Village Shallar, P.O. Nandpur, Tehsil Jubbal,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Jaspal Ghezta s/o Sh. Kundan Lal, r/o Village Shallar, P.O. Nandpur, Tehsil
Jubbal, District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death registration Act, 1969, to enter date of death
of his sister Anita Devi 12-03-2015 in the record of Death Register, Municipal Council Rohru.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of death of Anita Devi 12-03-2015 they should appear before
the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.
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Issued under my hand and seal of the court on this 30th March, 2024.

Seal. Sd/-
(VIJAY WARDHAN, HAS),

Sub-Divisional Magistrate,

Rohru, District Shimla (H.P.).

In the Court of Shri Jagdish Sharma, Naib Tehsildar, Shimla (R),
District Shimla (H.P.)

Sh. Rajender Singh s/o Mohan Singh, r/o Village Hiwan, P.O. Mundaghat, Tehsil Shimla
Rural, Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas Sh. Rajender Singh s/o Mohan Singh, r/o Village Hiwan, P.O. Mundaghat, Tehsil
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of his daughter named—Bhawana Thakur in the record of Registrar, Birth and Death, in Gram
Panchayat Darbhog, Shimla (H.P.).

SI. Name of the family member Relation Date of Birth
No.
1. Bhawana Thakur Daughter 22-05-2021

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the record of Registrar, Birth and
Death, in Gram Panchayat Darbhog, Shimla (H.P.), may file their claims/objections in this court on
or before one month of publication of this notice in Govt. Gazette, failing which necessary orders
will be passed.

Issued today on 01-04-2024 under my signature and seal of the court.

Seal. Sd/-
Naib-Tehsildar,
Shimla (R), District Shimla (H.P.).

In the Court of Shri Rishabh Sharma, Tehsildar, Shimla (R),
District Shimla (H.P.)

Smt. Indu Kumari d/o Mushu Ram, r/o Village Shenal, P.O. Baldeyan, Tehsil Shimla Rural,
Distt. Shimla (H.P.).

Versus
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General Public .. Respondent.

Whereas Smt. Indu Kumari d/o Mushu Ram, r/o Village Shenal, P.O. Baldeyan, Tehsil
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of herself named—Ms. Indu Kumari in the record of Registrar, Birth and Death, in the record
of Secy.-cum- Registrar Gram Panchayat Baldeyan, Shimla (H.P.).

S1. Name of the family member Relation Date of Birth
No.
1. Indu Kumari Self 18-04-1986

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the record of Registrar, Birth and
Death, in Gram Panchayat Baldeyan, Shimla (H.P.), may file their claims/objections in this court
on or before one month of publication of this notice in Govt. Gazette, failing which necessary
orders will be passed.

Issued today on 04-04-2024 under my signature and seal of the court.

Seal. Sd/-
Tehsildar,
Shimla (R), District Shimla (H.P.).

In the Court of Shri Rishabh Sharma, Tehsildar, Shimla (R),
District Shimla (H.P.)

Smt. Reena Kumari w/o Omi Dutt, r/o V.P.O. Bhaogi, Tehsil Kandaghat Kasauli, Distt.
Solan (H.P.).

Versus

General Public .. Respondent.

Whereas Smt. Reena Kumari w/o Omi Dutt, r/o V.P.O. Bhaogi, Tehsil Kandaghat Kasauli,
Distt. Solan (H.P.) has filed an application alongwith affidavit in the court of undersigned under
section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of birth of her father
named—Late Sh. Geeta Ram in the record of Registrar, Birth and Death, in the record of Secy.-
cum- Registrar Gram Panchayat Baldeyan, Shimla (H.P.).

SI. Name of the family member Relation Date of Death
No.
1. Geeta Ram Father 11-08-1993

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of death of above named in the record of Registrar, Birth and
Death, in Gram Panchayat Baldeyan, Shimla (H.P.), may file their claims/objections in this court
on or before one month of publication of this notice in Govt. Gazette, failing which necessary
orders will be passed.
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Issued today on 04-04-2024 under my signature and seal of the court.

Seal. Sd/-
Tehsildar,
Shimla (R), District Shimla (H.P.).

In the Court of Bhanu Gupta (H.P.A.S.), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Smt. Dolma w/o Sh. Arjun Singh, r/o Nehru Cottage, Sandal Chakkar, Shimla-5, Tehsil &
Distt. Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Dolma w/o Sh. Arjun Singh, r/o Nehru Cottage, Sandal Chakkar, Shimla-5, Tehsil &
Distt. Shimla (H.P.) has preferred an application to the undersigned for registration of date of birth
of herself namely DOLMA (DOB-01-01-1984) at Dhara, Near Sabji Mandi, Shimla in the record of
Municipal Corporation, Shimla.

Therefore through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 8th April, 2024.
Seal. BHANU GUPTA (HPAS),

Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).

In the Court of Bhanu Gupta (H.P.A.S.), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Smt. Divya w/o Sh. Raju, r/o Nehru Cottage, Sandal Chakkar, Shimla-5, Tehsil & Distt.
Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.
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Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Divya w/o Sh. Raju, r/o Nehru Cottage, Sandal Chakkar, Shimla-5, Tehsil & Distt.
Shimla (H.P.) has preferred an application to the undersigned for registration of date of birth of
herself namely DIVYA (DOB-15-04-1997) at above address in the record of Municipal
Corporation, Shimla.

Therefore through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 8th April, 2024.

Seal. BHANU GUPTA (HPAS),
Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).

In the Court of Bhanu Gupta (H.P.A.S.), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Sonia w/o Sh. Amar Singh, r/o Hari Nagar, Old Barrier, Boileauganj, Shimla-5, Tehsil &
Distt. Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Miss. Sonia w/o Sh. Amar Singh, r/o Hari Nagar, Old Barrier, Boileauganj, Shimla-5,
Tehsil & Distt. Shimla (H.P.) has preferred an application to the undersigned for registration of date
of birth of herself namely SONIA (DOB-03-03-2001) at above address in the record of Municipal
Corporation, Shimla.

Therefore through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 8th April, 2024.

Seal. BHANU GUPTA (HPAS),
Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).
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In the Court of Bhanu Gupta (H.P.A.S.), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Sh. Raju s/o Sh. Kharak Singh, r/o Nehru Cottage, Sandal Chakkar, Shimla-5, Tehsil &
Distt. Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Sh. Raju s/o Sh. Kharak Singh, r/o Nehru Cottage, Sandal Chakkar, Shimla-5, Tehsil &
Distt. Shimla (H.P.) has preferred an application to the undersigned for registration of date of birth
of himself namely RAJU (DOB-11-11-1989) at above address in the record of Municipal
Corporation, Shimla.

Therefore through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 8th April, 2024.

Seal. BHANU GUPTA HPAS),
Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).

In the Court of Bhanu Gupta (H.P.A.S), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Sh. Rahul Kumar s/o Sh. Guman Singh, /o MLA Quarter, PWD Store Near Suni Mead,
Near RTO Shimla, Tehsil & District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Sh. Rahul Kumar s/o Sh. Guman Singh, /o MLA Quarter, PWD Store Near Suni Mead,
Near RTO Shimla, Tehsil & District Shimla, Himachal Pradesh has preferred an application to the
undersigned for registration of date of birth of himself namely RAHUL KUMAR
(DOB-20-02-2000) at Hari Nagar, Old Barrier, Boileauganj, Shimla in the record of Municipal
Corporation, Shimla.
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Therefore through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 8th April, 2024.
Seal. BHANU GUPTA HPAS),

Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).

THeT 2N W It 9 SRIR GE—Ie |HIEdT 9H A9, dgdiel R Jrfor,

Rt Rmrar (fRovo)
JheAT AT : 41 /2022 ARIG HRG3TT : 17—10—2022 aNRg Uell : 29—04—2024
S I 9 gF A A A G ART 9 gl oA dW, AR eRe dfe, aRfed
Rrret—5 et
ERIE|
1. 2l Bl a7 gF 2 9]0, Al f[Jend d1ew, deilRed, Ruar BCIREISHEE

URiF—Ud SRR SR ORI 123 & Fid dPpdd Bg WRF-UF gied g HweRal
GTdT /g F0 41 /89, WEART H0 1064 /1049 /481, Ybdl dIalal 0—01—66 20, AT/ HIol
BT, ddrd e arHor, e fRmer (Rovo) |

S I 9 gF A A A G ART 9 gl o dW), AR eRe |l aeRfed
REer—s5 9 39 <Aed H URA-UF RR OR ORT 123 @ S dbUM B SKRToN
GTdT /G F0 41 /89, WEART H0 1064 /1049 /481, Ybdl dIlalal 0—01—66 80, AT /ISl
BT, Tedre e urior, fem Rmrer (Rovo) IR wxgd v | s o et # org o
gDl T | IRy Pl H0 257 AEID BRI R Ufaral bl driiel AERe @i | 7 8 uT Ve
2|

3T STABR gIRT UlaTal 50 T Grerd fHa1 Sar & b Al o Amel arad ddad 9 gol
=PI H0 257 R Pls SoR g UaRISl & df g g foaRad dRk W feAid 29-04—2024 &1 UTd:
10.00 I USgR QAT 3THY AT TARTST U BN, AT UhdRbl Hridrel T § s ST |

3T feATd 05—04—2024 BT TR BN T HIgR I7gTold I oI fhar a7 |

AR | FXATEIRA / —
AEIS AHTEAT TorH Soh,
e g, e Rmer (Rovo) |



562 ST, fRATeeT USer, 12 el 2024 /23 IF, 1946

IHeT ) T YA 9 IRGIR FErge FHEdt ged Aol dedier /e uriv,
St Rrrar (fRovo)

GhEHT HEAT © 31 /2021 TRIG ARGJ3T : 01—04—2021 TR U 19—04—2024

S IHY HAR YA 0 Aol ¥, Fard T =nn, S0 gUiYR, deviid R arr, fer
e (fRowo) |

£ AGl M gF 8 YRR, TMa SERT, S0 YR, dedid Reen urir, forer Rrtern
(f2omo) |

£ UHTeT Y GRA, TG FERT, S0 GIYR, deiiel Rugelr Jmivr, fSrar REar (fRovo) |

1 SRl g3 YR, Ma T8, S0 §gR, dediidd REar arivn, fren Rmer (fRowo)
et |

1. ST ool I I g3 o g9 g, Faril T/ AETd 9 SThER doad, dgdid
et rion, [Sem Regetr (fRovo), 2. =7 Joriid g3 o1 I R4E, MOl Ma /Hi8ld 9 SIHer
oo i, dedrd Rmen i, Rrer Rmar (Rowo), 3. s amd 4= s M R6g, framh
TMq /AR 9 SHER doadi, dedrd e arivn, e Rmen (Rowo), 4. st X@m aeh
o fIe <9, FaRi Mg /ARl 9 ShER deedl, dedid R urr, e e (fRovo),
5. 31 UM ol A &1 g <, fardl i/ HieTd 9 SIdheR doadl, dediid e grier, e
Rmar (fZovo), 6. 5 R FAR YF 2N gl </, Fardl Ma /Aigld 9 SPeR geadl, dedie
Rmen arivr, Srar Rear (Bovo), 7. 30 qu== g3 & g1 <, FFaril T /Held 9 SIdheR
goodl, dediel Rrgelr gy, %l?ﬂf%mw(%oqo) 8. oAl o W g o gl I, e
g /ABIA 9 STHER goadi, dedid e Ji, e Reer (Bowo), 9. #1 Hoy |aR YA
s g7 &/, Faril Ta /AETd 9 ShER doadl, dedid Rmer amivn, [ Riten (1%0?{0)
10. STl SifeT <l g1 1 gl &1, Hardl wTia / |igTe @ SIdheR doadl, dgdiel e Jrio,
forem Rrvem (fRowo), 11, T o9% Uil o g7 <19, Fardl w17 /A8l 9 S[heR doadl,
dedie e arfor, Rrer v (Rovo), 12. i = W g 0 wirddan, farfl Tia /At 9
SIHER goadl, dgdlel Rretr grHion, e e (fBogo), 13 #iwehl S g1 2 9erciian, fari
g /BT d SR doadl, dedid REen ariivr, 51 Rmen (fBowo), 14, s dwema) g
W, A Ta /Hgd 9 SihER doedl, dgdial e amivn, e Reen  (Rovo),
15. Il |l Uil &0 WIen, (A g /|igTel 9 SThER doadl, dedial REar amHior, o7
Rrgerr (fBovo), 16. 50 Sid XM G &0 SR, AR TG /A8 9 SMHER goadl, dgdlel
Rmar arfor, frar Rmer (Rovo), 17, st T@s g wo #f grafn, fardt Tia /e @
SIPER goadl, dediiel Rmven grfvr, f57em Reen (Bovo), 18. sl <dd, Yol @0 5 GRei,
fYarAl T /AETd 9 STHER doadi, dedie Riar arHor, e Reer (Rovo), 19. il e
g w0 A1 greian, faril wa /HieTd 9 ShuR doadl, dediel Rrerm grien, e R
(fRowo), 20. #Mwchl &<l Y=t ¥@o =N GRefin, Farl 7 /J8ld 9 STheR doad], dedlel REe
T, Rt Rt (Rowo)

T3 R SR URT 123 & IWd ddddH Bg URM-UF d9d 9A ARl
QAT /a0 34 /45 T 49, AT |0 276, 278, 272, 274, 271, 273, 275, 255, 256, 287,
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329 /254, 339 /330 /254, fb<T 13, IbaT dIelel 00—31—75 80, HIBIA/HIGT g, dedld
frrer amYoT, e Rrrer (RRovo) |

£ IHY FAR YA 3 Aol W, FEr g g9nn, S0 QR dediid REar Jrior, e
Rren (FBovo), =N AISH M Y= &1 YR, Ta 6N, S0 §NYR, dedial REer grfor, f5en
Rmar (f2ovo), 57 usbrer g3 GRAT, Md 6N, S0 YR, dedie Revern g, e Rear
(f2owo), i1 SN g QA T TN, S0 YR, dediel et aror, f7er Reer (Bovo), =1
39 IREd H URM-UF @R SR ORI 123 & IId ddHdM =g SRTell @ar /&l [0
34,45 T 49, WA FO 276, 278, 272, 274, 271, 273, 275, 255, 256, 287, 329 /254,
339,/330 /254, foh<IT 13, Yebal TI&TET 00—31—75 20, HIBTA /IS doadl, dedicl Rrgem Uiy,
fSrer Rrretr (fBovo) Ir wRd fobam © | /s gfaarar 5o 1 1 5, 7, 8, 10, 13, 19, 20 &I AHIA
AR TR | F#7G 7 8 U1 & B |

3d: $IABR §RT Uiarar <o 1 a1 5, 7, 8, 10, 13, 19, 20, B JfAd fHar oram ¢ 5 AT
ST HATHAT I19d dhAH IR I SoR T UaRToT 81 o W g forRad dR oR feAid 19—04—2024
Pl IWRTE 2.00 IoI AP PIc GRAR FFdY (DLSA Top Floor Room) ¥ 3MTHR YT TaRTST UL &,
AT THARBT BIIATS! THA H g SITgdT |

3T feATd 05—04—2024 BT TR BN T HIgx I7gTold I oI fhar 17 |

AR | FXATEIRT / —
TEIG AHTEAT TH oh,
agdrer Rrerr o, Rter Rter (Rowo) |

In the Court of Sh. Sunil Kumar, H.P.A.S., Sub-Divisional Magistrate, Sangrah,
District Sirmaur, Himachal Pradesh

1. Sh. Narender Singh s/o Sh. Balak Ram, r/o Village Janoli (Ludhiana), P.O. Andheri,
Tehsil Sangrah, District Sirmaur (H.P.).

2. Smt. Kanchan d/o Rajesh, r/o Village Hatkot, P.O. Kunihar, Tehsil Arki, District Solan
(H.P.).

Versus
General Public

Application for the registration of Marriage under section 8(4) of the H.P. Registration of
Marriage Act, 1996.

Sh. Narender Singh s/o Sh. Balak Ram, r/o Village Janoli (Ludhiana), P.O. Andheri, Tehsil
Sangrah, District Sirmaur (H.P.) and Smt. Kanchan d/o Rajesh, r/o Village Hatkot, P.O. Kunihar,
Tehsil Arki, District Solan (H.P.) have filed an application alongwith affidavits in this court of the
undersigned stating therein that they have soleminized their marriage on 18-07-2022 but the
marriage has not been found entered in the records of Registrar of Marriages Gram Panchayat
Ludhiana, Development Block Sangrah, District Sirmaur (H.P.).



564 ST, fRATeeT USer, 12 el 2024 /23 IF, 1946

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage they can file their objections
personally or in writing before the court of undersigned on or before 15-04-2024. After that no
objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 14-03-2024.

Seal. Sd/-
(SUNIL KUMAR, H.P.A.S.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sangrah, District Sirmaur (H.P.).

9 IeTaId ed wHrEdl fgarg gofl, aeiie uider wrfes,
Rt AR (Rowo)

TR fafer © 12—03—2023

8 3ReIE YF gAal, Farl yugR, dedie uiger wifed, e RRER (fRovo) |
4
SILACERI

IfAT—U5 SR IR 13(3) ST Td & USHHRT ST, 1960.

ureff st eRere g A, IBCIESII YUYR, TEIS Uiae] 1fed, ftem RRAR (Rodo) &1 Tdh
IEA—UF FRI T INER o9 @ Jg/J bfbar terl F'd &
TA0TH0SI T / THOSI0 /0 UUS B0 /TSl &= /2023—12383, f&Id 06—03—2023 ERT
Il HHATM: TUAT T §ebl, &I TaTe- & gebl, YU 10 URIR Thel UM Gamgd drerdred],
MR FHIe Ad $9 AQTAd H YT T & foreqd uredi g1 U= &1 2 & S9a] W@ &1 o
fafer 20—01—1988 B, 1T Srs=arasr yreft @ 5= fAfYr &1 gvaT9 UTH G ¥TeTdTell & S
Fffeig § g9 81 AT gl & 9 uredf sre g dxar @rEdn 2 |

31d: FAARIRYT Bl S 3¥AER & A1hd qiud fbar omar 2 & 39 ar &l &1 @8 9@
IR/ YaRISt 8 a5 98 A 19—04—2024 &I UTK: 11.00 d91 AT S U4 feht 1 e g R
JTeTAd 8ol Rerd uiger Arfed # IrATerad AT gdhlerdd 8O 3MTHR Sk / TARIST Gof B_ Fhdl
2 FEiRa fafr a1 399 qd | IS SMuRy I 1 89 &1 qRA H RIS JF AT, Farir qugR
dgdlel Yiger Hifed, Rorear RiRAR (fRovo) & Uarer R FRIAM™ER Briare! e § ol ST |

ST fedih 19—04—2023 BT BN SRR T BT HIBY 3ISTold gRT TN fohar 3T |

AR | FATEIRT / —
FERIS aHTEdl fadrg siofl,
T AR, Rtem RRER (RRowo) |
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9 3ISTold PRIGNI USRI Yd AT ded9IcieR, NS,
frem RRER (Ro wo)

gt 5o : 06 /2024 ARIG HRG3M : 11—03—2024
5 R g g3 o #9IRM, ARl a1 <o 6, Foiald YfoRT o1 RIGTTG, SIHER d TR

JIgd RIoTTg, dgdiel JoiTe, foter RRAR (fFovo) |

ERIR

JATH ST-d

SIABR T Td g To{lhx |

5N 3R RiE g3 =l A-IRW, ARl 1€ 5o 6, Toiald Yfeld oMl IS¢, SIHER g IR
Gamad IoTe, dedid JonTe, el RRER (fRodo) =1 399 ieTad # @1fiF o1 13(3) o U4
A TSRl AAFRH, 1969 T 39 AMRAFHH & EH g9 T FHEA US¥ S U 9l
TR 1M, 2003 @1 ORT 9 (3) & IId 7l IVRER (T Td <) Ud 9ea afdben
eI, RTer RRAR Rrd A8 & AIE 4 U1 O7F Y I U=ad ISHE & UoliaRvl
ool # g9 @R 3g we-ud femr @ o faes R ? 5 Suer 9 R R & g g,
IR AT & HRUT g SAThT H IR—BIOR B o FRFd @y § =1 @ fafdy g=maa &
TSl H TSl ARl BRI GBI | D ATAR DT ST & 03—02—1977 BT 3T & | A 7 TR
GATId RISTG & USIBRUT Uil | U= &9 fAfor &1 dRar &l R fhar 2 |

3 STASR ERT M ST &I Jiod fhar omar & & afe fasi «ff aafad a1 amR
Rig g o T IRM @1 9 fOfY TR 9ERd IenTe § TSl dRE H YaRiSl @1 a1 9 SYER &
UHTeE | 30 ol @ iR foell ff & foadd R 89R e § 3R 8lax foilRad g difas
RIS U X | Sad dRIG & 918 By AT TaRTSl A7 81 81T | Afd TR U=d IIS1Te Dl
Sqd A 9 S fAf 5 B B 3R uIRd BRI SIu |

31TST &I 12—03—2024 HI BTHAR BXWIER T HIBR AqTerd H SN 83T |

AER | BETRT / —
HIIBRT TUSIYBRT T Ad dededeR,

IoTTe, Rter RRAR (fRovo) |

9 3ICTold PRIGRI TUSIBRI Ud A1Ie d89IdeR, RO,
e RRER (fRo o)

Tt o : 07 /2024 ARIG HRG3M : 18—03—2024

AN BIofel gl 3o & wRESiia e, ARl 43, Fodle [RERT e, BICT aRI
3TRITEAT, BRATIT—133 004.

SATH ST dAT
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SIABR T Td g Tollhx |

ST BIoTel Uil @0 31 uRHSid g, Fardl 43, Fo7dld qRERT R, BICT aRIdl 3R,
BRATMT—133004 1 A I&Tad H A IRT 13(3) T Td FG UoldhRoT IfAFRM, 1969 T A
JfAFH & e T T fRArES USe 9T U9 9g IORg e 9H, 2003 @ ORT 9 (3) B
WWW(@WH)@ﬂw%WW o1 RER Rerg wrew @ Areqd
A U Ul B g AR TR U= ISTIE & USHEHRYT USll H Gol R g UrRA—ud o ©
o fdes fhar § & S99 ufd &1 <8id ar€ F0 3 XoiTe, S0 9 dgdid XIoe, fotel
(fRowo) # o1 &, U] AT & HRUI 9 FolTd ¥ IR—BIoR B | Ffga eafd
1 I TR g=ngd ISHTe Bl USll H &S T8l BT Gl | I AR S ufd w@o A
g @1 9 31 24—11—2021 BI 8 & | AT 4 TR UARIT ISTTE & USIbR0T GOl
afty @ 9 A g5t FRam &1 Ry fhar 2

£

o

%

]

3d: 9 FIABR §RT 3 9l ®I Jfad fbar oin ¢ & afe ol « =fdd &1 w@o
RS g g3 30 <a RiE @ g [l R gergd joie H g6l $)e ¥ UaRiol 8 df $9
g¥TER & UHIEH ¥ 30 foai & HiaR f&d ff ot i R gaR drafad § s1oR giax forRad
g HiRgd TaRIS UK B | ST IRIG & 918 Dls AT TARISl AFG A8l s8R | Fid TR Y=

RISTE B I M G GG I 9 3R & e uiRa FR o S |

31TS1 Qi 18—03—2024 B BAR BRIER T HIER 37Tl I SR g7 |

AER | FARIRT / —
BRIBR] TUSITHNT UG A9 TEHACR,
oTTe, Rt RRER (fRovo) |

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
08/2024 14-03-2024 Fixed for hearing on 13-04-2024
Sh. Sukh Ram s/o Shri Lachhu Ram, r/o Village Bagga, P.O. Kandhar, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of death event under section 13(3) of the Birth and Death
Registration Act, 1969.

Sh. Sukh Ram s/o Shri Lachhu Ram, r/o Village Bagga, P.O. Kandhar, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that his daughter Late Reena
Devi was expired on 05-01-2000 at Village Darlaghat, P.O. Darlaghat, but her death has not been
entered in the records of Gram Panchayat Mangal, Tehsil Arki, District Solan (H.P.) as per the non
availability certificate No. 10 issued by the Registrar, Birth and Death Registration, G.P. Mangal,
Tehsil Arki.
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Therefore, by this proclamation, the general public is hereby informed that if any person
having any objection for registration of delayed death in respect of Late Reena Devi, may submit
their objections in writing to this office on or before 13-04-2024 at 10.00 A.M. failing which no
objection will be entertained afterwards.

Given under my hand and seal of this office on this 14th day of March, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

g STl SU—AUSH SUSIBRI 3P, STl Aie, fRamrer uewr
BT S0 : 01 /2024 faT® : 14—03—2024 TG U : 13—04—2024

s BN gF s Qdl I, FERl Ta gAY, SIhER grad, dediid 3fdi, e |rer,
feHrerel uar |

AT TN QAT S B Aws, AR a gAmen, SIReR UdRT, dEdld ofd, T e,
feTaer udw - reffTor |

EEIT]
SICACERI
v ——faRy fdare dslievvr a1, 1954 @1 ORT 5 & =i fddTe &g AMeH |
urefi i &9 gF ot <dl T, fari a g, SIeER g, dedid Jfd, e He,
fRHTIE Uaer TT BT el g1 i g0 A, Fardl Iia gaon, SIheR UdT, Jesiid 1, [Srer

e, e U9 9 39 ofeTad § a9y faarg ooiaxor SffSf~s, 1954 &1 ORT 5 & If=<Id
fqars =g Aifed feam = |

3d: 3 ST I 9 $IAR gRT Grod fhar orar 7 & afe o aafad &1 Swied
Ui & fdaTs BRT IR Plg UARISl 8 Al 98 ol 13—04—2024 Pl AT 3AA Yd AU el
3feFaT HIRgd QRIS §9 3AQTeld H URKId B Adhdl o | FeEiRa afd & At SR SuRIHR

IfRTor BT faaTE &1 A IR &R &1 SITQT |

3151 &I 14—03—2024 DI TAR BXIER T HIEX AaTerd I SINT 83T |

e | R / —
fJarg eI Ud IU—qusel USIBN 3T,
qEde 31, Rt e (fRowo) |
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In the Court of Shri Multan Singh Banyal, Executive Magistrate (Tehsildar) Solan,
District Solan (H. P.)

In the matter of :

Sh. Muzffar s/o Shri Yunus, r/o Village Inderpur, Ward No. 12, Thana Chhatpur, District
Supaul (Bihar) presently residing at Village Tapan, P.O. Bohali, Tehsil & District Solan (H.P.)
..Applicant.

Versus
General Public . .Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rules, 2003.

Whereas Sh. Muzffar s/o Shri Yunus, r/o Village Inderpur, Ward No. 12, Thana Chhatpur,
District Supaul (Bihar) presently residing at Village Tapan, P.O. Bohali, Tehsil & District Solan
(H.P.) has moved an application before the undersigned under section 13(3) of Birth & Death
Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith
affidavits and other relevant documents for entering of date of birth of his daughter namely Marjina
Parveen d/o Sh. Muzffar and Smt. Sadina whose date of birth is 15-06-2017 and place of birth at
Village Tapan, P.O. Bohali, Tehsil & District Solan (H.P.) but her date of birth could not be entered
in the record of Gram Panchayat Barog, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Marjina Parveen d/o
Sh. Muzffar and Smt. Sadina may submit their objection in writing or appear in person in this court
on or before 14-04-2024 by 10.00 A.M.,, failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 14th day of March, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H. P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate (Tehsildar) Solan,
District Solan (H. P.)

In the matter of :

Sh. Muzffar s/o Shri Yunus, r/o Village Inderpur, Ward No. 12, Thana Chhatpur, District
Supaul (Bihar) presently residing at Village Tapan, P.O. Bohali, Tehsil & District Solan (H.P.)
..Applicant.

Versus

General Public . .Respondent.
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Application under section 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rules, 2003.

Whereas Sh. Muzffar s/o Shri Yunus, r/o Village Inderpur, Ward No. 12, Thana Chhatpur,
District Supaul (Bihar) presently residing at Village Tapan, P.O. Bohali, Tehsil & District Solan
(H.P.) has moved an application before the undersigned under section 13(3) of Birth & Death
Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith
affidavits and other relevant documents for entering of date of birth of his son namely Md. Ijaj s/o
Sh. Muzffar and Smt. Sadina whose date of birth is 12-01-2019 and place of birth at Village Tapan,
P.O. Bohali, Tehsil & District Solan (H.P.) but his date of birth could not be entered in the record
of Gram Panchayat Barog, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Md. Ijaj s/o Sh. Muzffar and
Smt. Sadina may submit their objection in writing or appear in person in this court on or before
14-04-2024 by 10.00 A.M,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 14th day of March, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H. P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate (Tehsildar) Solan,
District Solan (H. P.)

In the matter of :

Sh. Muzffar s/o Shri Yunus, r/o Village Inderpur, Ward No. 12, Thana Chhatpur, District
Supaul (Bihar) presently residing at Village Tapan, P.O. Bohali, Tehsil & District Solan (H.P.)
. .Applicant.

Versus

General Public . .Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rules, 2003.

Whereas Sh. Muzffar s/o Shri Yunus, r/o Village Inderpur, Ward No. 12, Thana Chhatpur,
District Supaul (Bihar) presently residing at Village Tapan, P.O. Bohali, Tehsil & District Solan
(H.P.) has moved an application before the undersigned under section 13(3) of Birth & Death
Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith
affidavits and other relevant documents for entering of date of birth of his son namely Md. [jhar s/o
Sh. Muzffar and Smt. Sadina whose date of birth is 02-08-2019 and place of birth at Village Tapan,
P.O. Bohali, Tehsil & District Solan (H.P.) but his date of birth could not be entered in the record
of Gram Panchayat Barog, Tehsil & Distt. Solan (H.P.).

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Md. Ijhar s/o Sh. Muzffar
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and Smt. Sadina may submit their objection in writing or appear in person in this court on or
before 14-04-2024 by 10.00 A.M,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 14th day of March, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H. P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate (Tehsildar) Solan,
District Solan (H. P.)

In the matter of :

Smt. Hardei w/o Shri Jai Kishan, r/o Village Garog, P.O. Jaunaji, Tehsil & District Solan
(H.P.) . .Applicant.

Versus
General Public . .Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rules, 2003.

Whereas, Smt. Hardei w/o Shri Jai Kishan, r/o Village Garog, P.O. Jaunaji, Tehsil &
District Solan (H.P.) has moved an application before the undersigned under section 13(3) of Birth
& Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering of date of death of her Father-in-
Law namely Sh. Milkhi Ram s/o Sh. Koda Ram whose date of death is 01-03-1978 and place of
death at Village Garog, P.O. Jaunaji, Tehsil & District Solan (H.P.) but his date of death could not
be entered in the record of Gram Panchayat Jaunaji, P.O. Jaunaji, Tehsil & Distt. Solan (H.P.).

Now therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of death of Sh. Milkhi Ram s/o
Sh. Koda Ram may submit their objection in writing or appear in person in this court on or before
18-04-2024 by 10.00 A.M,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 18th day of March, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H. P.).
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CHANGE OF NAME

I, Gurdev Chand Sharma s/o Rattan Chand, Village Ajnol, P.O. Bassi, Tehsil Shri Naina
Devi Ji, District Bilaspur (H.P.) declare that in my daughter Tanvi Sharma 10th, 10+1, 10+2 CBSE
Certificate and MBBS 1st, 2nd & 3rd professional marksheets of HPU Shimla my name is wrongly
written as Gurdev Sharma whereas my actual name is Gurdev Chand Sharma. Correct it
accordingly.

GURDEV CHAND SHARMA

s/o Rattan Chand,

Village Ajnol, P.O. Bassi,

Tehsil Shri Naina Devi Ji, District Bilaspur (H.P.).

CHANGE OF NAME

I, Kesri Devi w/o Sh. Sushil Kumar, r/o Village Darla, P.O. Bhaleth, Tehsil Sujanpur,
District Hamirpur (H.P.) declare that I have changed my name from Seema Devi to Kesri Devi for
all purposes in future. Please note.

KESRI DEVI

w/o Sh. Sushil Kumar,

r/o Village Darla, P.O. Bhaleth,

Tehsil Sujanpur, District Hamirpur (H.P.).

CHANGE OF NAME

I, Chintamani s/o Sh. Budh Ram, r/o Village Tungadhar, P.O. Jallugran, Tehsil Bhunter,
District Kullu (H.P.) declare that I have changed my name from Chintamani to Chirag Agarwal. All
concerned please note.

CHINTAMANI

s/o0 Sh. Budh Ram,

r/o Village Tungadhar, P.O. Jallugran,
Tehsil Bhunter, District Kullu (H.P.).
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CHANGE OF NAME

I, Himati Devi w/o Devi Ram, V.P.O. Mansai Mairajitpur, Tehsil Balh, District Mandi
(H.P.) in my Adhar No. 9869 6116 5244 my name Inderi Devi wrongly recorded. My correct name

is Himati Devi. Concerned note.

HIMATI DEVI

w/o Devi Ram,

V.P.O. Mansai Mairajitpur,

Tehsil Balh, District Mandi (H.P.).

CHANGE OF NAME

I, Asha Devi (Old Name) Asha Sharma (New Name) 55 years w/o Sh. Gita Ram Sharma,
r/o Village Ladvi, P.O. Kanda, Tehsil & District Shimla (H.P.) declare that I have changed my

name from Asha Devi to Asha Sharma.

ASHA DEVI

w/o Sh. Gita Ram Sharma,

r/o Village Ladvi P.O. Kanda,
Tehsil & District Shimla (H.P.).

CHANGE OF NAME

I, Rajni w/o Dinesh Chand, r/o Village Kher Ka Talab, P.O. Kuthandal, Tehsil Fatehpur,
District Kangra (H.P.) inform the public that I have changed my name from Rajni to Rajneesh for

all future purposes.

RAIJNI

w/o Dinesh Chand,

r/o Village Kher Ka Talab, P.O. Kuthandal,
Tehsil Fatehpur, District Kangra (H.P.).
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